
To 

Directorate of Town & Country Planning, Haryana 
Nagar Yojana Bhawan, Plot No. 3, Block-A, Sector 1,8A, Madhya Marg 

Chandigarh; Phone:0172-2549349 
E-mail:tcpharyana7@gmail.com; http://tcpharyana.gov.in 

The Registrar, 
National Green Tribunal, 
New Delhi. 

Memo No. Misc-2430-D/JE(SJ)/2022/ &1o 7 
Subject:- Status report in OA No. 661 of 2018 titled as Parveen Kakkar 

Vs- Ministry of Environment, Forests & Climate Change, 
Government of India and others 

Reference:- Hon'ble NGT order dated 28.09.2021 in OA No. 661 of 2018. 

Please find enclosed herewith the status report of K. Makrand 
Pandurang, Special Secretary and Director, Town and Country Planning, 
Haryana Chandigarh in compliance of Hon'ble NGT order dated 28.09.2021 in 
Original Application No. 661 of 2018 titled as Parveen Kakkar Vs Ministry of 
Environment, Forests & Climate Change, Government of India and others. 

DA/as above. 

~ 
(Rajesh Kaushik) 

District Town Planner (HQ) 
For: Director, Town & Country Planning 

Haryana, Chandigarh 
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW 
DELHI 

OA No. 661 of 2018 

IN THE MATTER OF; 

Parveen Kakk.ar and others 

... Applicant 

VERSUS 

Ministry of Environment Forest and others 

. . . Respondents 

Reply/ Status Report by K. Makrand Pandurang, on 
behalf of Department of Town and Country Planning 
Haryana. 

RESPECTFULLY SHOWETH: 

1. That this reply/ status report is being filed in compliance of following 
observations, made by this Hon'ble Tribunal while hearing the above­

said applications on 28.09.2021 :-

" 11 ....... . ... . Haryana Sehari Vikas Pradhikaran (HSVP) and 

Town and Country Planning Department, Haryana may also 

explain how licenses have been granted for developing 

societies without ensuring requirement of providing basic 

infrastructure of waste management and other amenities 

required for clean environment and what action is being 

taken when violations are found. The said Departments may 

also file their action taken reports in the matter by e-mail in 

same manner as in above direction. " 

EXPLANATION FOR GRANT OF LICENCES:-

2. It is relevant to submit before the Hon'ble Tribunal that all such 

services are part of External Development Works which are to be 



..-?-r execut d b · t' of all such 
e y HSVP being a nodal agency for execu ion 

development works in the Urban Estates of Haryana. 
3. That it is submitted that licences for development of 

residential/ commercial/ industrial colonies are granted by the 
Department of Town and Country Planning in accordance with the 
provisions of Section 3 of the Haryana Development and Regulation of 
Urban Areas Act, 1975 (in short the Act of 1975) and rules framed 
thereunder. That the 'external development works' and 'internal 
development works' have been defined in Section 2(g) and 2(i) 
respectively of the Act of 1975 which are reproduced as under: 

"(g) "external development works" shall include any or all 
infrastructure development works like water supply, sewerage, 
drains, necessary provisions of treatment and disposal of 
sewage, sullage and storm water, roads, electrical works, solid 
waste management and disposal, slaughterhouses, colleges, 
hospitals, stadium/ sports complex, fire stations, grid sub­
stations etc. and any other work which the Directory may specify 
to be executed in the periphery of or out,side colony/ area for the 
benefit of the colony/ area; 

(i) "internal development works" mean- (i) metalling of roads 
and paving of footpaths; 

(ii) turfing and plantation with trees of open spaces; 

(iii) street lighting; 

(iv) adequate and wholesome water supply; 

(v) sewers and drains both for storm and sullage water and 
necessary provision for their treatment and disposal; and 
(vi) any other work that the Director may think necessary in the 
interest of proper development of a colony;" 

4. That the provisions of Trunk Infrastructure network through External 
Development Works (EDW) is based on the proportionate payments 



received from end users as routed through colonizers. The 
proportionate cost of External development works to be executed by 
HSVP is recovered from the project proponents. It is relevant to 
highlight the following points :-

i. The cost of provision of trunk water supply and sewer network 
along with STP is borne out of EDC funds received from 
colonisers upon grant of licence; 

ii. Thus, on account of such statutory provisions, it is possible that, 
in several cases the establishment of colony takes place before 
the provision of trunk water supply and sewer network along 
with STP; 

iii. The cost of city level infrastructure covered under EDC works 
which has been worked out amounting to Rs. 26,974 Crore. 
However, it is submitted that the total EDC amount collected for 
Gurugram is Rs. 18,393 Crore from 01.04.2000 to 31.12.2021 
whereas the amount spent for providing city level infrastructure 
is Rs. 23,083.71 Crore which is more than the EDC collected 
from the colonizers. It is further submitted that an outstanding 
amount of EDC is Rs. 8,578.71 Crore which is to be collected 
from various colonizers. 

iv. This mechanism ensures that the development of colonies by 
various colonisers and provisioning of EDC works by the nodal 

agencies, viz. HSVP, HSIIDC run parallel to each other for 
balanced urban development in accordance with the mechanism 
envisaged in the statute. 

5 . That at the time of grant of licence, a condition is imposed that the 
colonizer will make its own arrangements for laying down the 
infrastructure which is to be linked with the infrastructure as part of 
External Development Works to be provided by HSVP at a later stage. 
Further, while issuing the part completion certificate/Occupation 
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Certificate, a condition is also imposed that the services will be 1rud by 

the colonizer upto the alignment of the proposed external services of 

the town and connecting with the HSVP system will be done by the 

colonizer at its own cost with the prior approval of the competent 

authority. It is also laid down that the colonizer will be solely 

responsible for making arrangement of water supply and disposal of 

sewerage and storm water of their colony as per 

requirement/guidelines of HSPCB/ Environment clearance till such 

time, the external services are provided by HSVP/State Government as 

per their scheme. 

6. That further part completion certificates & occupation certificate for 

the residential plotted colonies & group housing colonies respectively 

completed in this area granted by the Department subject to the 

condition that the licencee shall apply for connection for disposal of 

sewerage, drainage and water supply from HSVP as and when the 

services are made available within 15 days from its availability and 

that the licencee shall maintain the internal services till the colony is 

handed over after granting final completion. It was also stipulated that 

the licencee shall be fully responsible for supply of water, disposal of 

sewerage and storm water of the colony till these services are made 

available by HSVP /State Government as per their scheme. 

7 . That as per the report of Chief Engineer-I, HSVP dated 13.10.2011, the 

Master Water Supply Lines, Master Sewerage Line, Storm Water 

Drainage, Master Roads were constructed which are part of EDC 

services. It is further submitted that the water connection (sector-

27&28) in Sushant Lok-I was released by EE-HUDA Division-III vide 

letter no. 16502 dated 20.12.1999 and in sector-43 & 53 on 

23.12 .1999. The water connection for block-C was also released on 

06.10.2004. 



It is further submitted that Sewerage connection was 

released on 01.06.2004 by HSVP. So, all the EDC services around the 

Sushant Lok-I colony exists before the year 2004. 

8. That the Hon'ble NGT in para no. 1 of the order dated 05.02.2020 have 

observed that despite non compliance of the Air (Prevention and 

Control of Pollution) Act, 1981 and Water (Prevention and Control of 

Pollution) Act, 1974 by the colonizer, has granted the Completion 

Certificate to Ansal (API). In this regard, it is submitted that Rule 16 of 

Haryana Development and Regulations of Urban Areas Rules of 1976 

provides for grant of Completion Certificate for the part or complete 

area of the colony once the internal development works have been 

executed as per the approved plans. The provisions of Rule 16 of Rules 

of 1976 is reproduced as under:-

" 16. Completion certificate/ Part Completion Certificate [Section 

24}.- 139[(1) After the colony has been laid out according to 

approved layout plans and development works have been 

executed according to the approved designs and specifications, 

the coloniser shall make an application to the Director in Form 

LC-VIII alongwith a demand draft on account of Infrastructure 

Augmentation Charges as per the rates prescribed in the 

Schedule-B of these rules if not paid earlier in accordance with 

the provision of Section 3(7) of the Act.] 

(2) After such [scrutiny], as may be necessary, the Director may 

issue a [completion certij"zcate/ part completion certificate] in form 

LC-IX or refuse to issue such certificate stating the reasons for 

such refusal: 

Provided that the colonizer shall be afforded an opportunity 

of being heard before such refusal." 

The first part Completion Certificate to the colonizer was granted 

by the Department on 10.05.1991 for an area measuring 388.89 acres i.e. 
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more than 50% area of the colony. The Part Completion Certificate was 

granted on the basis of the verification of laying down of internal 

development works and services as verified by CE, HUDA, Panchkula (now 

HSVP) vide their letter no. 769 dated 31.01.1991. The services forming part 

of internal development works are defined in section 2(i) of the Act no. 8 of 

1975, which are reproduced a under:-

"(i) internal development works means-

(i) metalling of roads and paving of footpaths; 

(ii) turfing and plantation with trees of open spaces; 

(iii) street lighting; 

(iv) adequate and wholesome water supply; 

(v) sewers and drains both for storm and sullage water and 

necessary provision for their treatment and disposal; and 

(vi) any other work that the Director may think necessary in 

the interest of proper development of a colony;" 

Thereafter, the subsequent Part Completion Certificates were granted 

by the Department on 10.11.2000, 15.01.2001, 23.02.2001, 26.06.2001 , 

10.07.2002 and 25.05.2003 respectively. All Part Completion Certificate were 

issued after taking the requisite verification reports from HSVP regarding 

laying down of the services as per the approved service plan estimates. 

The details of the part completion certificates granted by the 

Department are as under:-

Date of Licence no./Year Area Completion Date of grant of applications granted area completion received 
certificate 

7- 12 OF 1985 101.25 

20-22 OF 1985 17.96 

33-34 OF 1985 20.92 
02.03. 1990, 36-40 OF 1985 64.07 
24.07.1990, 51-54 OF 1985 14.24 7978-84/ 10-05-

30.04. 1990, 1-3 OF 1986 37.12 
388.89 1991 

24.04. 1991 11-12 OF 1986 25.65 

15-17 OF 1986 41.82 
18-20OF 1986 8.56 

31-33 OF 1986 9.38 



40-41 OF 1986 12.16 

7-9 OF 1987 36.26 

20-23 OF 1987 23.07 
05-07-1996 9-18 of 1993 10.31 10.313 16234/ 10.11.2000 
07-11-1993 39-43 of 1989 41.003 41.003 916/15.01.200 I 
14-01-1996 6-11 of 1992 48.69 48.692 2715/23.02.200 I 
17-11-2000 88-101 of 1995 49.736 49.736 8838/26.06.200 I 
26-09-2002 1-9 of 1996 18.41 18.41 9802/ 10.07.2002 
31-10-2002 14-24 of 1998 5.889 5.889 7443/20.05.2003 
31 - 10-2002 1 of 2001 0.5 0 .5 

Total 563.433 

Moreover, the Department has rejected the request dated 

21.10.2014/ 24.03.2015 for issuance of final Completion Certificate of 

the above colony vide order dated 19.04.2018. 

9. Further, in compliance of Hon'ble NGT order dated 13.09.2019, 

Department has not granted Completion Certificate to the colonizer i.e. 

Ansal (API). 

10. That the Hon'ble NGT in para no. 5 (iii) of the orders dated 05.02.2020 

directed that DTCP may provide an explanation as to how the property 

has transferred to MCG when the matter is sub-judice. 

In this regard, it is submitted that the matter is sub-judice since 

the year 2018 whereas the decision regarding transfer of the colonies 

known as Palam Vihar, Sushant Lok (Phase-I) & DLF (Phase-I-lll), 

Gurugrarn were transferred to Municipal Corporation Gurugram to 

Municipal Corporation, Gurugram was taken by the Government m 

the year 2016 itself under the provision of section 23A of the Act no. 8 

of 1975 and same was circulated vide DTCP order dated 08.02.2016 

(Annexure-R/ 1). Further clarification to the said orders dated 

08.02.2016 was issued on 12.02.2019 (Annexure-R/2). No orders of 

Hon'ble NGT to the contrary or imposing any restriction on transfer of 

colony was applicable on such date. 
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It is submitted that transferring the licence colonies to the local 

authority i.e. MCG is concerned, section 3 (3)(i)(iii) of the Act no. 8 of 
1975 provides as under:-

"(iii) the responsibility for the maintenance and upkeep of 

all roads, open spaces, public park and public health 

services for a period of five years from the date of issue of 

the completion certificate unless earlier relieved of this 

responsibility and thereupon to transfer all such roads, 

open spaces, public parks and public health services free 

of cost to the Government or the local authority, as the case 

may be;" 

It has been clarified in the para 3 of the order that the transfer 
of colony shall not be constituted as grant of completion certificate 
under provision of Act No. 8 of 1975 and colonizer shall continue to 
responsible for compliance of various terms and conditions of licen ce 
including but not limited to the following:-

a. Renewal of licenses 

b . Construction of community sites as per provisions of Act 8 of 

1975 as amended upto date. 

c. Liability to obtain completion /part completion certificate. 

d. Development of commercial pockets including approval of 

building plans and grant of occupation certificates. 

e. Development of group housing component including approval 

of building plans and grant of occupation certificates. 

f. Liability to deposit Infrastructure Augmentation Charges , if 

not deposited earlier. 

g . Liability to pay the cost/bank guarantee for deficit Electrical 

Infrastructure on account of load assessment and 

corresponding Infrastructure inadequacy assessment by 
Power Utilities. 



h. Clearance of outstanding dues on account of EDC/IDC 

including enhanced and interest thereupon, if any. 

i. Revalidation of the bank guarantees including IDW. 

j . Other statutory approval as required under Act/Rules as 

applicable on the licensed colony. 

l l . That the Hon'ble NGT in para no. 5 (iv) of the orders dated 05.02 .2020 

directed DTCP not to grant licence for expansion as completion 

certificate to . any other project within its jurisdiction if any court 

matter is pending against the project/EC is not granted. In this regard 

as per the directions of Hon'ble NGT, Department has not granted any 

expansion and completion certificate in the colony after the said order . 

12 . That the Hon'ble NGT in para no. 9 of the orders dated 28.09 .202 1 

directed HSVP not to supply water for such expansion. In this regard, 

it is submitted that internal water supply of the sectors is being 

maintained by Municipal Corporation Gurugram and master 

connection issued by GMDA. GMDA has informed that no new wa ter 

supply connection has been sanctioned in Sushant Lok-I and 

necessary directions have been issued to the field officers not to 

sanctioned any fresh/new water supply connection in future. 

13. That the Hon'ble NGT in para no. 10 of the order dated 28.09.2021 

directed that there is no bar against the effective recovery of assessed 

compensation or black listing in term of observation of tribunal in para 

no. 4 of order dated 01.10.2020. In this regard, it is submitted as per 

the order of Hon'ble NGT, Ansal Properties and Infrastructure Ltd. has 

been blacklisted vide order dated 28.03.202,1. The copy of the sa id 

order is also enclosed as Annexure-R/ 3. 

14. That however, the answering respondents undertake that they will 

comply with any direction which this Hon'ble Tribunal may issue for 

proper implementation of the project in question. 



15. r)D✓ 
That the answering respondents crave indulgence of this Hon'ble 
Tribunal t 1 0 P ace the. above-said reply/ status report on the record of 
the case in the interest of justice. 

Place: Chandigarh 
Dat.ed: ~ \'?,'\ ),o'il,... 

VERIFICATION: 

(K. Makr~rang, !AS] 
Special Secretary, 

Town & Country Planning 
Department, Haryana, Chandigarh 

On behalf of respondent no . 

Verified that the contents of Para 1 to 15 of the above 
reply/ status report are true and correct to the best of my knowledge and 
b a sed on information derived from official record which are believed to be 
true. No part of it is false and nothing material has been concealed therein. 
Legal submissions have been made on advice. 

Place: Chandigarh 
Dated : 't-%l'b\J11)')., 

w--
(K. Makrand Pandurang, IAS) 

Special Secretary, 
Town & Country Planning 

Department, Haryana, Chandigarh. 
On behalf of respondent no. 
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0RDER 

L. ces 
The Department of Town and Country Planning had granted several icen for development of Residential Plotted colonies known as Palam Vihar, Sushant Lok (Phase-I) & DLF (Phase I - III) under the provisions of Haryana Development and Regulation of Urban Areas Act, 1975. The list of such licences is annexed at Annexure-1. In the agreement executed by the Department with the colonizer at the time of grant of license, the following condition was imposed:-

"That the owner shall be responsible for the maintenance and up keep of all roads, open spaces, public parks and public health services for a period of five years from the date 0/ issue ~ the completion certificate under rule 16 unless earlier relieved of tl11s responsibility, . ~ hen the owner shall transfer all such roads, open spaces, pu_blic parks and public healfh i;ervices free of cost to the Government of the local authonty, as the case may be." 
2. Keeping in view the fact these colonies stand inhabited and consequent to provisioning of services, part-completion certificate stands issued to against most of these licences, as well as the fact that Municipal Corporation, Gurgaon is also keen to take over these colonies, therefore, the Government under provisions of Section 23A of Haryana Development and Regulation of Urban Areas Act, 1975 has decided to get the said licenced colonies i.e., DLF Ph-I to III, Sushant Lok-I and Palam Vihar transferred to Municipal Corporation, Gurgaon. 

3. Accordingly, the licencees are hereby directed to transfer the possession of all such roads, open spaces, public parks and public health services in these colonies to Municipal Corporation, Gurgaon on ' as is where is' basis. It is hereby clarified that this transfer shall not be construed as grant of completion certificate under the provisions of Act No. 8 of 1975. The colonizers shall thus continue to be responsible for the compliance of various terms and conditions of the license, including but not limited to the following:-(a) Renewal of licenses 
(b) Construction of community sites as per provisions of Act 8 of 1975 as amended upto date. 
(c) • ,}iability to obtain completion /part completion certificate. (d) Dev~lopment of commercial pockets including approval of building plans and grant of occupation certificates. 
(e) Development of group housing component including approval of building plans and grant of occup_ation certificates. 

· (f) Liability to deposit Infrastructure Augmentation Charges, if not deposited earlier. 
(g) Liability to pay the cost/bank guarantee for deficit Electrical Infrastructure on account of load assessment and corresponding Infrastructure inadequacy assessment by Power Utilities. 
(h) Clearance of outstanding dues on account of EDC/IDC including enhanced and interest thereupon, if any. 
(i) Revalidation of the bank guarantees including IDW. G) Other statutory approval as required under Act/Rules as applicable on the licensed colony. 
. A . co~pl~ance r~port in this regard shall be filed by all concerned colorusers/ agencies w1thm a period of one month from the issue of these orders. 

Date: 08.02.2016 
Place: Chandigarh 

StV-
(Arun Kumar Gupta) 

Director General, 
Town & Country Planning, 

Haryana, Chandigarh 



I Developer Name I Are• 1,,,., I 

Endst No. CC-99/PA(SN)/2016/2740-2744 Dated: 09.02.2016 
. A copy is forwarded to the following for information and necessary action: l . Chief Administrator, HUDA Panchkula 2. Administrator, HlJDA, Gur~aon. ' 3· Depu~ C?mmissioner, Gurgaon. 

4. Co~nrrussioner, Municipal Corporation, Gurgaon. 5. Chief Accounts Officer, O/o DGTCP, Haryana, Chandigarh. 

Endst No. CC-99/PA(SN)/2016/2745-2747 

Sd/-
(Vijay Kumar) 

District Town Planner (HQ), 
For: Director General, Town & Country Planning, 

Haryana, Chandigarh 

Dated: 09.02.2016 
A copy is forwarded to the following with the directions to identify such licenced colonies which can be transferred to Municipal Corporation, Gurgaon in the next phase and send a proposal in this regard in consultation with Municipal Corporation; Gurgaon: 

1. Senior Town Planner, Gurgaon. 
2. District Town Planner (P), Gurgaon. 
3. District Town Planner (E), Gurgaon. 

Sd/-
(Vijay Kumar) 

District Town Planner (HQ), 
For: Director General, Town & Country Planning, 

Haryana, Chandigarh 
Endst No. CC-99/PA(SN)/2016/2748-2749 Dated: 09.02.2016 

A copy is also forwarded to the following to ensure the compliance of the above orders in letter and spirit along with directions to submit/revalidate the Bank Guarantees on account of IDW for the licences mentioned under Annexure-1 in favour of Commissioner Municipal Corporation, Gurgaon till the issuance of final completion certificate by this office: 
1. DLF Ltd. DLF Centre, Sansad Marg, New Delhi-110001. 2. Ansal Properties and Infrastructure Pvt. Ltd., Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi-110001. 

S4/-
(Vijay Kumar) 

District Town Planner (HQ), 
For: Director General, Town & Country Planning, 

Haryana, Chandigarh 



\ 

·Sr. No. file ID Year 

1985 

1.C-38 19~5 

I.C-3C 

LC-'.\O 1985 

1985 

(J LC-31' 1986 

LC-3G l9S6 

8 I.C-31-1 1986 

19~6 

111 I.C-3) '1986 

11 IC-iK 1<186 

12 I.C-31. 1987 

Lie No Dale Developer Name 
7-12 31 / 03/ 1985 Ansal Properties & 

Infrastructure 
20-22 22/08/1985 Ansal Properties & 

Wrastructure 

Are• {acre) 

101.25 

17.96 

Sector Colony N•on<• 
j),27.43.28 Sl'Sl I,\ :-. I l.llf.. I 

GL.:R-17 Rl' I. 
53,27,43,28 SUSHA,'-; f LO K-I 

CUR-17 RPL 33.q 27/09/ 1985 Ansal Pro1wrti,•s & 
lnfra>lructun .. · 

2092 3\:!7.-D.2~ SllSI IA:S."I I U l-. -1 I 
GLI< t~i- 1•1 

36-10 07/ 11 /1985 Ans.ii Pruperties & 
lnfrastnu:turl! 

M.o7 SUSH/\!':l I.OK-I I 
GUR-17 l< PL 

5 1 • :i-l 02/ 12/ 1 llt-15 . \1'\S,,I l1 rop'-•1 l iL~ \.~ 
lnfrJ!'itructur~ 

1-J 2➔ s.i..:; n.2ri SL.:Sl I r-\~. I : I. ~
1 

·1.3 15/01/ 1986 Ans,I Properties & 
Infrastructure 

11-12 21 / 02/1986 ,\ns,tl Properties & 
l11( rastructun• 

15-17 lll/ U3/ 1986 Ansal Properties & 
hUraslruc.:turc 

UJ•20 0 1/ \)4 / l CISt, Ansa l !1rop1.•rll,·s & 
lnfrnstrunu re 

37.12 

Z5.o5 

41 .82 

8.56 

9.38 

53,27,43,28 

53.27.-L'.2~ 

53,27,H,28 

GL'l<-17 1<1'I. 
SUSHANT I.OK-I 
GUR-17 l(PL 
SUSI 1.-\ t-. r t.C>l-. -1 
GL.::, -l i , Pl 
SUSHAr--T LOK-I 
GL'R-17 l{l'L 

5.\,27,4:1.2!- SUSI 1,\ 1' I I .l >K -1 
GL'J{,1 7 Kl'I . 

53,27,43,28 SUSHA1"T WK-I 
31-33 16/0V198b An.<al Properties & 

Infrastructure GU R-17 l{ l'L •Ill-I I l o/U5i l986 An,,11 Pwp,' rlh'S i,, 12 lo 53,27,4,\,2H SUSI 1,\:-. f I C'l-.-1 lnfras lruc tu rl· CL' h'..1:- i< l 'I 

I 
: 

7-9 09/04/'1987 Ansal Prupertics & 36 26 53,27,H ,W SUSHAi<T t.r.ts-1 I Infrastructure GUK-17 l{l'L 13 I.C-3\I 19~7 20-2:i 15/ 06/ 1~87 Ansal Properties & 23 U7 53,27.43.28 SUSi fA I\: I 1.01<.-I '::""."--+:-::c--c-:-c----,l-~~+---+------+-h:;_lf:;_r::,as::.:· t.:.ru:::r:..:I.::".:.:'":..' __ ___.je------4------~G:::..::L.:.:.H:..·.:.1 .:.'.:.":..:l...:'1:... cc-----! ·1-1 I.C-3N 1989 39-43 02/12/ 1969 Ansal Properties & 41.00 17 SUSHAr--T I.OK-I Infras tructure GUR•l7 Hl1L t lh)') b· l I l i;U l /"l~~ :\rn,.JI l1wp\•rt1l'!-i ,k 18 ,.q 3'.2:-.P .:-'r< 5L.~ l I : \ ,"\. . I l '~ -1 1 
r-c,--+.-:c-::--;:--+--:-c-=---+---,-,---1--c-----,--+l.:.n.:.lr.:.'':..':.:'":::.u.:.<::lu.:.r.:.e ___ +-___ _;>--------l-G=-=L:..:•l.:.<•_:l.:.~:..:l.:.:;J:..' l1-- -- ' II> LC-W 1993 9-18 08/07/1993 Ansal Properties & 10.}l 53.27,43,28 SLISH /\N r I.OK-I I Infrastructure CL.:1,-17 Rl ' L 17 I.C-3Q \ YY5 88-IJ I 30/12/ 1995 ,\nsal l' rop,•rt1cs & 49 74 5:1,27.43.~8 SL:'>1 l ,\ N I l.l • .'K-1 I lnfnlstru,:turc" G Ul{•l7 1{1,1 18 LC-3R 1996 1-9 · 10/ 01 / 1996 Ansal Propt<rties & 18.,JJ 17 SUSf-lANT I.OK-I 1

1 
lnfr~structur<.• CLIR-17 RPl. 11•, . C-15 1~47 .iY-51 05/ 11 / 1')97 ..\1,s,,ll'rupl!rti~!t& 2.:25 17 suc;11.,, 1 :Cl i,-l I ir::-,:--+:--::c-::-::--t--:-::-:-::--+-:-.,..--;:--:-+.:c:--:--::-::-,c:-:,.,.,.,-+l..:n..:fr..:,is:..·t:,:,r..:"':..· t..::".:.'":.' ---..------l----- -..:C:::•.::.l_:_k:,:' •.:.I ·:...-':": 1 

' . l i::>-J I.C-'.11' l 'i9fi 1-1-::>~ 20/03/1998 Ans.ii Pwperties & 'i 89 17 SUS! l,\r-,;·1 1.0K-1-~

1 
lnfr,1 .... trnctu1\.! GUl,-17 RIJL ::t I C-3L1 199~ 

i.C-3V 2UO I 

I C-:<1\' 2lJU•I 

1.C-'.\X :Z:)1.)7 

! C-.l) 2111 : 

1: 1-11 7 21 / ll8/I Y% 1\11s,1ll'ropcrtie,& 6.5::> 1, sus 11 .. ,:--;·1 t.O J<..- 1 

151 

62 

lnfr~,s truc ll• rl:' 
23/02/200'1 Ansal P roperties & 

l11fr.1strnctun· 
02/ l ~/ ~U(J.l 1\n~.11 J>rup<..'rti..:-:. ~~ 

lnfrns truclu11.• 
12/01/2007 :\n~,11 Properties & 

lnfrastruc turL' 
13/0-l/:!0 J I An:-.dl l'ru~wrth .. 'S & 

0.50 

1.00 

I 55 

CL' l{-1 ;· 1s r 1 
53,27,H,28 SUSI-IM,/"I !.OK-I 

GL'1' -17 l(l' L 
SJ.~; .. l ,.28 SC~: IA:,... I !.( 11-,. i 

GL' l,- t:· 1;i ·1 
53, 27, H , 28 SUSH,\NT I.OK-I 

G U t{. \ 7 RPL 
I: !:L'SI 1:\:--; r _ c,;.:.; 

l 
----'----'-------'------'------- -1.:l:.:11.:.:l'..:".:.'1..::r..:11:...cl:::.u..::r:.:< ___ L_ ___ _JL _____ ll~-;~1~1~, -~l..::~~1~~1·~-----



'T:; ~:o. File ID Year -I Lie No Date Developer Name Area Sector Colony Name 

~ 
LC-=',.\ 19H2 (acre)' :n -17 1'1/ 11 / 1982 An.>al Properti,!s & I ll6.02 3,2,1 PALA,\! \'II-IAR 
LC-5U '1 983 Infrastructure CUR-J, ~. 3 l{PI. 8-11 19/ 05/ 1983 Ansal Properties & 26.31 3,2,1 PALAM VIHAR --

I.n.frustructure · ·: GUR-1, 2, 3 RPL 
-' LC-SC 1983 22-2~ '.\0/ 08/ 1983 Ansal Properties & 24.63 3,2,1 PALAM VIHAR ~ LC-50 Infrastructure GUR-1. 2. 3 RPL 1':184 69-T! 17 /02/19S4 Ansal Properties & 31'.67- ,3,2,1 PALAM VIHAR 5 LC-:,L Infrastructure ; .. GUR-1, 2, 3 RPL 198 I 79-ol 09/ll4il 984 Ansal Properties & 20.10 3,2,1 PAL/1111 \' IHAr, 

n LC- :'>!' Infrastructure CUl~-1 . 2, 3 RPL 1-,)84 86-87 l~/04/1984 Ansal Properties & 35.92 3,2,1 PALAM VIHAR -
LC-5G Infrastructure GUR·l , 2, 3 RPL l ':11>-! .~':/-91 08/05/ 198~ An,al rroperties & 28.08 3,2.1 PALA/\! VIH AR 

Ii I C-511 lntrastructure GL'R-1, 2, 3 l,PL l '.18-l 1!11 -102 05/07 / 19~ Ansal Properties & 27.22 3,2,1 PALAM \!!HAR ,. Infrastructure GUR-1, 2, 3 RPL f_( SI I '/1:\-l l ll'i-107 31/ 08/ 1984 Ansal Properties & 17.30 3,2.1 PALA~I \' l r U R 
lnt'rastructun• GL'R-1, 2, .i l{l'L ]\) LC-]J l ';/~4 1 12-113 31/ 0tl/ 198-1 1\nsa\ Properties & 23.41 3,2,~ :> PAL~M VIHJ\R 
Infra~ truch,lre ::·-:• <:;UR· l, 2, 3 RPL I I LC'-',1--: l'-J85 1-l-l 7 12( 1)7/ 1985 Ansal Prupc>rties & 27.40 3,2,1 PALAM VJHAR 
lntrastrncturc Gl'R-1, 2, 3 Rl'L I 2 LC-5l. 1W5 18-19 20i 07/ 1985 Ansal Properties & 14.33-: - 3_,2,1 ·. PALAM VI_HAR 
Infrastructure GUR-1, 2, 3 RPL r, I.C-:,!\I 19~'j 3 1-'.\2 27/ 09/1935 Ansal Properties & 17_18 3.2,1 PALA~I VJHAR ~ lnfrastructurt' CUR-1, 2, 3 RPI 1-l LC-5\! 1\165 .JS-50 02/ 12/ 1985 Ansal Prnperties & 21.12 3,_2,1 PALAM VIHAR 
Infrastructure 

.. 
:: GUR-1, t 3 RPL 15 LC-5O 198(> 10 -, 9 / 02/ 1986 Ansal Properti~s & 16.27 3,2,l PAL.".M VIHAR 

Infrastructure CUR-1, 2, 3 RPI. IIJ LC-5P 1'186 21 0J i 04/1986 AnsaJ Properties & 10.12 - 3,2.1 PALAM VlHAR 
Infrastructu're ' -· GUR-1, 2, 3 RPI. I~ j_(_" . ';Q }':lti/ 5. 1, U9/ U4i 1987 Ans.ii Properties & 5.33 3,2,1 PALA_\I \ 'l r l.\R 
lnfrdstruc ture GL'R- I. 2, 3 r-:1'I. In l.C-51< l<ll:17 19 15/ 06/ 1987 · Arual Properties & ]3_2Q 3,2,1 PALAM VIJIAR 
lnfr,1slructure CUR-1, 2, 3 RPL --

LC-SS l -1~'1 -I-H3 021 12/ I Y~9 Ansal PrL)pertl\.'S & 6.09 :1.2,1 l'AL'\M \ '11-IA I, 
J•! 

ln in:,stn1rturt· GU R-1, 2, ) RPL 
::'.1J LC-5T 1':N2 1-5 16/ 01/ 1992 Ansal Properties & 36.12 3,2,I· PALA.1\1 VIHAR 

· Infrastructure , - - - GUR-1, 2, 3'RPL 
:~ I LC-)l 1 \l':J~ 1-12 U9/U3t l99-J Ansal Properties & 15.41 3,2,1 PALAM \'!HAR 

lnfrastnu.: turL' GUR-1, 2, .1 !<PL 
2:! LC-5\' l <i\1-J :12-15 30/ 12/ 199-l f\nsal Properties & 59.88 3,4,f' PALAM.VIHAR 

Infrastructure GUR-1, 2, 3 RPL ~ ; l.C-51·1' l 'J'J5 1U2-109 3tl/ 12/ 1995 Ansal l'n.lpert,cs & i .59 3.2,1 PALA 'vi V lrL-\R -
Infra, rructurc Gt.:R-1, ~. J RPL _c.5x 1\198 l 18-12-1 18/ 09/ 1 \198 Ans.ii Propcrti~s & 9.21 3,2,1 PALA/vi VIHAR --· 
lnfrastruch1re , GUR-1, 2. 3 RPL 

~~ LC- SY l l)'-J9 -lo-4\1 31/ 12/ 1999 Ans,1I Prop,·rties & 1.28 3,2,1 PALAM VJHAR 
Infrastructure GUR-1, 2. 3 RT' L :11 I C-5Z 21100 21-'.!6 2-1 / U.\''.!000 An,al Properties & 5.89 3,2,1 PALAM VIH.-\R 
lnfr.1~truch.l rL· C UI<·!. 2 .. , RPL 

17 LC -SA-'\ 2UU-1 '.!4-30 12/ 02/ 200.J Ans,d Properties & 8.47 3,2.1 PAL.AM VIHAI< 
I l1 'lfrc1!,trUCnlrl;' GUR·l, 2. 3 RPL 

' U. -j,\ll ::'.!)(q I :?7 18; Hl,.' 2UU4 ,\n.,.1 Pw r crtll"> & 13.~5 3.2,'1 l'AL-\J\I I'll 1.\1; : -
lnfrastrul"tur~ Cl'R-1. 2. '\ 1:1'1 

I 

I 
- - - LC-5 . .\<: 2UUo IU72- 1076 18/08/2006 Ansal Properties & ~.38 3,2,_1 PALA/vi VIHAR 

,, -
Infrastructure GUR-1 , 2, 3 RPL 

I 

I 



'~<;r. No. File ID Year Lie No Dale Developer Name Arco {acre) Sector Colony Name l 1 LC-9A l<J81 1-S 20/04/1981 DLF Universal 1611 S., 24.25.25;\ DLf 1'11- I I U 1 2 LC-98 
GL'is l( f'L 1982 1-'.1 27/04/1982 · DLF tJruversal 37.65 24,25,25A DLF PH-1 TO 3 ~ LC-':IC 
GUT< RPL l'IK2 ~-X 27/ 0-1 /1982 DLF Universal 12516 2-1.25.25.0. IJI.F PH- I I(' , .j LC-9D 1982 <J-11 29/04/1982 G l!I• 1(1'1 DLF Universal 20.9~ 2·1,25,25A DLr l ' , i- 1 TO 3 5 
CUR l<.PL 

LC-YE 1982 12 28/ 07 ( 1982 DLF L'n,wrsal 11.58 2-i,25.25A DL~PH-1l l1 1 
CUR IW L 

6 LC-9F 1983 16-18 23/05/1983 DLF Universal 17.08 24,25,25A IJLF PH-I TO 3 7 LC-9G 1983 20 25/ 07/ 1983 
GUR RPL 

DLF Uni\ t'rsJI 6.5Q 2-l,:!5.25A DLF PH-I ro \ 
8 LC-9H 1983 ;25-28 04/10/1983 

CL1); !<l'L 
DLF Universal 31.43 24,25,25A DLF PH-1 TO 1 

~ LC-91 1%'.\ 3 1-32 0li/ 10/ 1983 
CVR RPI. 

DLF Univer~,11 193-1 24.25.25A DLF Pli-1 ru I 

GUI{ !\PL 10 LC-9J l':i83 33-35 07/lu/1983 DLF Universal 22.63 24,25,25A DLFPH-1 TO 3 
GlJR 1'PL 11 LC-••K 1983 :;4 H / lll/1983 DLF U111,·0r,al 1.75 ::!-I ,25.J5A DL.r !"11- i ro ' 
Cl.i i< l<l'L I 

12 LC-9L 1983 47-52 14/10/1983 DLF Universal 59.23 2-l,25,25A DLF PH-1 T() ~ 
GURRPL 13 LC-%1 1983 5,.51, 27j l0/19N3 DLF Univcrs,,I 8.30 24.25.2.'\A DLl· l'H- 1 ·1:·, l 

GL; R 1\ 1' .. 1-1 LC-9N 19S3 57 3l i1D/1983 DU' Universal 3 iii 2-1,25,EA DLF PH-1 TO} 
CUR RPL 15 LC-'10 l9b-l 60-68 15/ 02i1984 DLF l.i11l\ e rsal 2.50 ~~.25,25.-\ DLF 1'1~- : f('- ' 
GL R IW L 16 :-C-9P 19$4 7'.!-i5 14/ 03/1984 DLF Universal 18.61 24.,25,25A DLF PH-I TO 3 
GURRPL ! 1i LC-9Q 198-1 82 16/04/ 1984 DLF Univers,11 0.81 2~.25.25A DLF PH-I TO'\ 
GUR !{Pl lR LC-9R 1984 93 17/05/19~ DLF Universal l.0'3 24,25,25A DLF PH -I TO } 
CUR l<.!'L 19 LC-9S i 98-1 97-98 22/06/1984 DLF lniwrsal 8.24 :;.t,~5.25A Dlf l' l· i-1 TO ' I 
Cl.! R .,l· L I 2U LC-9T 1985 5 21/01/ 1985 DLF Universal 9.25 2-l,25.25A DLF l'H-1 TO3 I 
GU I, KP~ I 2·1 l.C-9U 1985 2~ 09/09/1985 DLr Uni, ~rsal 231 ~-t 25,:25A DLr r--1 1-·. l l' , l I 
C~ 1..:1, ;•1_ 21 1.C-9V 1986 ,1 25/01 / 1986 DLF Uni\'l'rsal 2.91 ~4,25,25A DLr Pl 1-1 TO _; -
GU :, RPI. I ! ::!'.\ LC-~\.\' 1981./ 10-15 02/ 12 / I 9R9 DLF l.i 111,·prs~l 1~.25 24,23,25A DLfPH -l Tt''\ I I 
ClK ls l'L 

I 2.·J LC-9X 1996 82 06/05/1996 DLF Universal 0.31 2-t25,25A DLF PH-I TO\ I GURKI'~ 25 LC-9Y 1990 o., 0b/ tl;/19% DLF Univ~rs,11 tl.\1 2-i.2S,25A DLF Pl ,- 1 IU 1 i 
C l' R l' l'L 26 LC-9Z 2013 69 25/07/2013 DLF LtJ. 12.92 24,25,25A,26 DLF GUR- I 

A&28 24,25,25 . .\,26,\ & 



r 
r. No. Fil~ ID Year lie No Date 

I 

Developer Name Area (acre) Sector Colony Nam~ 
I LC-Ill.-'\ l'JS2 1-1-2() 26/ 08/1 98:! DLF Universal 139.64 24,25,25A DLF PH-1 TO 3 (2-1. 2 LC-10!3 

25, 25A) GUR RPL 
1983 2-7 03/02/1983 DLF Universal 36.60 24,25,25A DLF PH-1 TO 3 (2~, 3 LC-lllC 

25, 25A) GUR RPL 
1983 1 \I 23/ 05/ 1983 DLr Uni versa! 7.02 24,25,25A DLF PH-1 TO 3 (2,1, .j LC-lUD 1983 21 26/07/ 1983 25, 25A) GLR RPL DLF Uni versa! 522 24,25,25A DLF PH-1 TO 1 (24, j I.C-lllE 191\3 29-311 06/ JU/ 19~3 25, 25A) GUR RPL DLF Universal 6.74 2-l,25,25A DLF PH-1 TO 3 (24, 6 I.C-lOF 1983 46 14/10/1983 25, 25A) GUR RPL DLF Universal 6.0l 24,25,25A DLF PH-1 TO 3 (24, 

· 25, 25A) GUR RPL 
7 LC-lllG 1963 58 31/10/ 1983 Dl.F Un1ver~.1I 24.81 24,25,25A DLF PH-1 TO 3 (2-1. 8 LC-1011 1934 60-65 02/ 02/ 198-l 25, 25A) CL'R RPL DLF Universal 33.01 2.J,25,25A DLF PH-1 TO 3 (24, 

25, 25A) GUR RPL 
; ~ 1.C-!•JI l ql:\-1 7b- 78 l4 /U3/ llJ8-l DLF U111v~rsal 23.53 2~,25,25A DLF PH-1 TO 3 (2-1, 

25, 25A) GUR RPL 
10 LC-lU) 1984 83-85 16/04/1984 DLF Univers.al 28,64' \'_,. ,."24,25,25A: · DLP.PH:1 TO 3 (2-l, 

: "• ,• •• I 25, 25A) GUR RPL 
11 l.C-l llK 198,1 96 22/ 06/ 198-l DLF Universal 2.67 24,25,25A DLFPH-1 TO3(2-I, 

25, 25A) GUR RPL 
12 LC-l 0L '1985 3-4 21 / 01/1985 DLF Univ~rsal 28.64 24,25,25A DLI' PH-1 TO 3 (24, 

25, 25A) GUR RPL 
13 I C-101'1 1985 2-1-26 12/ 09/ 1985 DLF Uni\'ersal 17.78 24,25,25A DLF PH-1 TO 3 (2-1, 

25, 25A) GUR RPL 
14 LC-ION 19$5 -11--!4 27/ 11/1985 DLF Universal 42.73 ' 7,'l,25;?-?i\_ !DLF PH-1 TO 3 (24, 

- ·: . . .··':·: ;: 25, 25Ai;ouR RPL 
15 LC-1UO JI.)~(, 5-6 25i 0l /1 Y86 DLF Universnl 8.18 24,25,25A DLF PH-1 TO 3 (21 , 

25, 25A) C UR RPL 
16 LC-lllP 1906 2:!-28 07/0-1/1986 DLF Universal 72.65 :24,25;25A DLF PH-1 TO 3 (2-1, 

25, 25A) GL'R RPL 
17 LC-11.!Q 19~9 1-9 02/ 12/ 1989 DLF Univ~rsal 22.01 24,25,25A DLF PH-1 TO'.\ \2·1. 

25, 25A) G u i< RPL 18 LC-l OR 1992 58-u4 19/06/1992 DLF Universal 20.50 24,25,25A DLF PH-1 TO 3 (24, 
25, 25A) C UR RPL I:' LC-HJS 19~.1 n ll2/ 02/ 1W~ DLF Univ~m,I 8.39 24,25.25A DLF PH-1 TU 3 (2-1, 
25, 25A) G UI, RPI. 20 LC-llJT 1993 20 03/09/1993 DLF Universal ·5.34· _24,25,~A ~LF PH-1 TO 3 (24, 

: : iS, 25A) CUR RPL 21 I.C-'IOU 1996 75-78 0S/ 05/ 19% DLF UniwrsAI 0.88 24,25,25A DU Pl-1-1 TO 3 (24, 
25, 25A) C UR RPL 2:? LC-1LlV 1996 79-81 0!l/ 0S/ 1996 DLF UmversaJ 6.75 24,25,25A · DLF PH-1 TO 3 (24, 

.. 25, 25A) CUR RPL D LC-lliZ l ':198 125-B -l 16/ lll/ 199~ ULF L.:niversal 10.96 2-l,25,25A DLF PH-·1 TO 3 (2-1 , 
25, 25A) GUR RPI 2-l LC-lOY :WUl 6 31/08/-2001 : DLF Universal '5.18 24i25,25A [?LF Pl-j-1 TO 3 (24, 

'. 25, 25A) CUR 1-t.PL 1 ) LC-IOW ~ti03 11-'.!I 02/ 07/ 2003 DLF Universal 5.22 24,25,25A DLF PH-1 TO 3 (24. 
25, 25A) GUR RPL '.!6 LC-l0X 200-l 36-39 31/ 03/ 2004 DLF Uni versa! 3.00 24,25,25A · DLF PH-1 TO 3 (24, 
25, 251\) GUR RPL 



I 

~ r. Nu. File ID Year Lie No Date Developer Name Area Sector Colony Name (acre) 
1 LC-ll A 1983 36-43 07 / 10/ 198, DLF Universal 90.77 24,25,25A DLF PH -1 TO~ C C I, 2 

RPL 
LC-11B 1983 45 14/10/1983 DLF Univer,al 7.06 24,25,25A DLF PH-1 TO 3 CU R 

RPL 
:~ LC- l !C 1984 59 02/02/1984 DLF L niversal 2.22 24.25,25 .-\ DLF PH -1 TO 3 CCR 

RPL 
4 LC-11D . 1984 94-95 17/05/1984 DLF Universal 45.25 24,25,25A DLF PH-1 TO 3 CU R 

RPL 
5 LC-l! E 1984 99-100 22/06/19&1 DLF Universal 21.05 24,25,25A DLF PH-1 ro 3 CUR 

RPL 
6 LC,llF 1984 108-11_0 18 / 09/ 1984 DLF Universal 25.97 24,25,25A DLF PH-1 TO3 GU R 

RPL 
7 LC-llG 1984 11 7-118 03/ 12/1984 DLF Universal 3.82 24,25,25A DLF PH-1 TO , G l; R 

RPL 
~ LC) -lH -: 1985 1-2 21/01 / 1985 , DLF Universal 18.21 24,25,25A DLFPH-1 TO 3GUK ~ " 

RPL 
9 LC-111 1985 27-29 13/ 09/1985 DLF Universal 28.13 24,25,25A DLF PH -1 TO 3 CUR 

RPL 
10 . LS:11] •.· 1985 '· . ' . ·~ . · ·4547, _ . ·:::< .. : ~.:, 'i.7 /_11 I 1985 . DL)' Universal_ ·20.46 24,25,25A DLFPH-1 TO3GUR 

RPL 11 LC-11K 19116 7-9 25/01 / 1986 DLF Universal 24.12 2U5,25A DLF PH-1 TO 3 GU R 
RPL 12 LC-11L 1986 29 -30 07/04/ 1986 DLF Universal 1 .28 24,25,25A DLF PH-1 TO 3 GU R 
RPL 13 LC-11 ~•1 1% 6 }-1-37 16 / 04/1 986 DLF Lniv,•rsal 23.~fl 2-l ,25,25A DLF PH -I TO '\ Cl R 
RPL 1-1 LC-11N 1987 1-4 18/ 03/1987 DLF Universal 26.53 24,:!5,25A DLF p1,. ·1 IO 3 GLR 
RPL 15 LC-11 O 1% '1 16 02/ 12/1989 DLF U,u,-~rsaJ 2.55 24,25,25A DLF PH-1 TO 3 GL: R 
RPL 16· LC-11P: : 1989 17-22 . -: 02/12/ 1989 DLF Universal ·. 27.04 24,25,25A: DLF PH-1 TO3GUR 
Rl' L I " :.,c.11 Q 1992 55-57 19/ 06/ 1992 DLF Universal ti.% 2-1.15,25,\ DLF PH- I fLD CLY 
Rf-'L ; 18 LC-1 lR 1996 66-68 03/05/1996, DLF Unive_rsal • 79.40 24,25,25A ' DLF PH-1 TO 3 GL:R I .. : RPL 

I 
I 

I 



~ 
'This Department vide orders dated oa 02 
. 1· t . . 20 I 6 I d , r !lowing 1cencccs o transfer the re . 1u directed th 

o spcct1vc Reside ti I c 
• 11 U Plott I I known as ' r., ca <inic~ 

(al Palam Vlhar,· (Anaal'Proportloa d 
an lnrrattruct \bl Sushant Lok (Phaao•ll (Analll p urn Ltd,) 

. ropertt111 •nd I 
Ltd.) nfraatructure 

(cl DLF Pbaae-1 to Ill (DLF Ltd) 

at Gurugram Manesar Urbnn Co 
1 mp ex to Municipal c . 

Gurugram lMCQ) on 'as is where is' basl o~o~at1on, 
. s Under the prov1s1ons or Sect1on-23A of the Haryanu Devel 

opment and Regulation or Urban Areas Act, 197S (Act No. 8 of 1975):-

The list of licenses relating to aforesaid .d .. 
res1 cnt1al plotted colonies is attached at Annexure-1 . 

2. Thereafter, a meeting was held under the chairmanship or the 

Hon'b1e Chief Minister, Haryana on 19.04.2017, wherein a decision was 

taken that Municipal Corporation Gurugram in association with 

Department.. of T~w!'l and Country Planning Haryana, DHBVN and the: 

reprcsent__atives of'the -licencees, will make ari assessment of the deficient 

infrastructure and maintenance cost or five years In the above said 

licenccci colonies and such estimations of maintenance cost shall be 

done· in terms ·of· the cost or ·maintenance or the licenced colonies as on 

date. The MCQ was alao directed to initiate road improvement work in 

the colonie.s already transferred by TCP Department vide orders dated 
08.02.2016~ 

\ 
3 . Consequent-upon the afor~aid meeting dated 19.04.2017, ano~er 

t. held between the Principal Secretary, Urban l..oc!;ll Bodies mee mg was: 

· · · T end Country Planning on 18.10.2017 and Principal Secretary o.wn . 

. r d maintenance responsibility of the ubove said regardmg the trans,er an • 

1 

d 
. the deficit infrastructure prov1s on an 

colonies to MCG, wherein r • the period of ·nve 
and maintenance cost or 

additio_nal infrastructure . A r the said estimates Rs. 
I r was dellberated. s pe 

years recovery of deve ope · .h d Rs 103.42 crorcs for 
ti t d for Palam Vi ar an . 

78.75 crorc:; was es ma e . . ates were agreed both by 
. 1 The said estim 

Sushant Lok-I re~p~ctive Y· • h l TCP Department would 
d It wns decided t a 

PUSLB and PSTCP an . . of the Act no. 8 of 1975 
' ' ms or prOVISIOll . 

initiate: further action in ter d lsion tuken ln the mcetmu 
l nies as per the cc regarding transfer of co 0 

held on 19 .04.2017 . 
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•\, Sul>~cqucntly, It was decided in the meeting held o_n 28.02.20ifl . 
1 . r the then OTCP, Hnryano thnt since the issue 

,uic\cr the chmnnnns 11p 0 
. r r maintenance responsibility of residential plotted 

regarchng trnns c:r 0 

lty (Uddar Gagan Propertlea Pvt. Ltd.) ln aactor 

colony nnmely Bunc 
l I Under consideration with MCO, therefore the: same 

54 Ourugram s a so 
' 

1 0 be adopted to asses deficit infrastructure cost 

procedure mll.y a s 
. h h ltant of MCO for the aforesaid colony. The list or 

throug t e consu 
licenses forming part of the suncity colony is annexed at Anncxure-:2. 
5. Further, vide letter dated 10.07.2018 the Commissioner, Municipal Corporation, ourugrerri commun'icated the deficient infrastructure: cost worked out in the detailed project report (DPR) for improvement of infrastructure in the residential plotted coionic:s os follows: 

no. liccnced colony 

Sr. I Name of the 

1· -·- · tPalam - Yihar -·•· & 
Sushant Lok-I 2 \ Suncity (scctor-54) 

Original DPR Revised DPR cost as<kci7cd cost in the meeting held on (in crores) 01.05.2018 under the cho.irmanshiJ:!. or PSULB - ~.11 -··---~-- - ... --60.6 --- --- . 

18.58 
4.25 3 \ DLF Phase-I, ll & 111 192.91 35.44 _4_ . \ South City- I ~-1~_._._ __ 9_9_.s ___________ 3_9._s_1 ____ _ Total 

493.46 I 139.80 
6. Thereafter, the aforementioned DPR estimates alongwith the status of transfer of colonies vis-a-vis the status of transfer of funds to MCG by the colonizers infrastructure. improv.ement were deliberated ii:i det.ail tl\e meeting held on 11.07.2018, 14.07.2018 and 08.08.2018 under the chairmanship .of Director, Town and Country P\an·nin:g, Haryana wherein the licencees ·namely Unltech Ltd., DLF Ltd., Ansal Propertlea and Infrastructure Pvt. Ltd. and Uddar Gagan Properties Pvt. Ltd. were directed to either deposit the aforesaid amount to MCG or identify and provide the details of licenced/unlicensed land in lieu of the deficit infrastructure cost by 14 .08.2018. 

The_ colonies deveioped by Unitech ltd. end to bc·trensferrcd to MCG are 1. South City-I 
2. South City-II (Phase-I & II). 

The list of licences concerning to the said colony of Unitcch Ltd. is 
attached at A1111exurc-3. 

ln reference to ·the said decisions, Unitech Ltd. had proposed the following properties of their licenccd le.nd to be taken over by MCO to meet the deficit infrastructure cost:-

Scanned with camscanner 
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,, 

Sr. Location -
No. ComincrcinJ Uni! 

Areu (Sl'lJ No. Type Hnte -~ouiii iR~~I--·i•· · D-Block, 302 
(llft.J 

~ South City -II ~ 

709·-
Shop 9000 - · - . IPhn!lc•ll 30] 2815 - i i.K 1,000.uo· 

3 l\rcndin, South 12 l 1 2115 
CJOOU ·n':i5s.ooo:oo·, - City-II, PH-I Office 4 

E-Block 1007 6600 1 :Jc;,s·g :ooO:oo · 1568 -1--
5 6600 l .03,'111,800.~ 

1..--
IOI l 1889 -

~ ---

9 l I 6600 l,2<1 ,c,7 ,400.00 1 1112 
6600 807- 'i063- _:f39~20~00~· 1 
6600 -

1209 70, 15,800.00 . , 
1214 

1202 
6600 80, 12,400.00 

Total . 6600 75,37 ,200.00 
I --:~;;r-·J--~--I . ... _;__ • -- . - ·---- ' 

9Jl3js,B00~00· • . I .. -- ... --... . 
NOTE:• The above ratca are propoicd on th 

e ball, or provalllnc collector rate,. 

Similarly, Ansal Pro ert' 
. p ies and Infrastructure Ltd also oITered 

some of its properties i.e. com . . . 
. munity sites situated in the liccnccd a reas 

of Sushanr Lok-I and the a · d cqu,rc pocket in greater Southern Periphery 
Road in lieu of the amount bl b • paya e y them for improvement of dclicil 

infrastructure in Palam Vihar and Sushent L k I h h · o · , owcver t e said 

proposal·were declined being not affected with the litigations and one site 

i.e. Pnthredi ·[ndustrinl area, which is out ·or the MCO limit and thus 

cannot be utilized by MCG. 

On the other hand, DLF Ltd . and Uddar Gagan Properties Pvt. Ltd. 

had requested that they themselves will complete the development works 

as per the specifications given in the DPR and to the satisfaction of MCG. 

7. The cons_olidnted proposal containing the ab9ve racts was 

submitted to the Government for its approval, .wherein the following iR 

approved:•· 

a) Municipal Corporation, Ourugram shall take over the colonies 

developed by Ansal Properties Private Limited namely Su11hant Lok•I 

& Pal.nm Vihar as per earlier orders dat~d 08.02.2016 passed by 

Director . Oenc;_ral, Town & Counlry Plannjng, Haryann. The ~ost of the 

deficit infrastructure shell be recovered from the colonizer by the 

Town & Country Pla nning Department and the same will be 

transferred to Municipal Corporation, Gurugrnm in phused manner tu 

the commensurate development works carried out by the Municip11I 

Corporation, Gurugram. 

b) Since, Unitech Ltd. has proposed to give their unsold propertk • 

mentioned In para 6 above, s ituated 11t South City-I and South City-II 
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. reu of the deficit lnfrostructurc cost, therefore 
(l'hnsc•ll ourugram m , 

• 
. d by Unitech Ltd. mny be taken over by lhe 

the properties propose 
. . . d to recover the cost of deficit mfrnatructurc In 

I\ICG and be ouct10ne 
· , d licit then remaining amount shall be recovered 

cosc the recovery 15 e 
t Or Town & Country Planning, Harynna and 

by the Oeportmen 
d '!CO in phased manner. However extra amount ir 

transfrrrc to " 
, d th Ough auction shall not vest with the colonlur 

re cove re r ' 
· 

Municipal Corporation may take over these colonies lmmed°tately as per order dated 08.02.2016. 
c) l\lunicipal Corporation, Qun.igro.m shall also take over the colony developed by DLF Ltd na.moly phase-I, II & Ill e.nd Udde.r Gt.11n Properties Ltd namely Sunclty, Sector-54 after verification of th~ deficit infrastrucrure completed by the colonizers. 

It has also been decided by the Government that tv1CG .should ensure cxped_itious start and completion of development work independent of the proceedings the Department of Town and Country Planning may envisage/initiate. ~ 

Date: 12,02.2019 Place: Chandigarh 

K. Makrand Pandurang, IAS Director, Town & Country Planning, Haryana, Chandigarh 
Endat, No. CC-99-JE (SJ)/2019/ ½o<}CJ- 4Jo? Dated: I ;}._-02~2019 A copy is forwarded to the following for information and necessary action:-

! . Principal Secretary to the Chief Minister, Haryana. 2 . Principal Secretary to the Govemment, Ho.ryana, Urban tocal Bodies Department, Chandigarh w.r.t. meeting held. cin 03.01.2019. 
3. Principal Secretary to the Government, Haryana, Town and ~ Country Planning Department, Chandigarh w.r.t. meeting held on 03.01.2019, 

4. Chief Executive Officer, OMDA, Ourugram. 5. Director General, Urban Local Bodies Department, Bay No. 11·1'1, Sector-4, Panchkula. 
6 . Chief Administrator, Haryana Sehari Vikas Pradhikaran (HSVP), Sector-6, Panchkula, Haryann. 
7. Commiss ioner , Municipal Corporation, Gurugram to Immediately to.kc over the aforementioned colonies in compllancc of the aforcsoid orders of the Government wiU1in fifteen days of the recelpl .of th11 
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order and submit the comp!" 
mnce report to ti o 

intimation to the Director T ,c overnmcnt under 
, own & Country Pio . H 

8. Senior Town Planner, Ourugram. nmng, eryann. 

9. District Town Planner (Enf) 0 · , urugram. 
10. District Town Planner (P) G , urugram. 

11.. Project Manager (ITj, office of DTCP with the direction to host 
these orders on the website of the D 

DA (As Abovel 

epartment. 

~~-
(Narender Kumur) 

District Town Planner (HQ) 
For: Director, Town & Country Planning, 

Haryana, Chandigarh 

Endst.No. CC-99~JE (SJ)/2019/ 41/o.- /::!) Dated: 12-0.2-20/,') 

A copy of above is forwarded to the following to ensure the 
complian~e of the above orders in lelter and spirit alongwith the 
directions to immediately transfer the -properties offered by Unitech Lld. 
11nd submit the detail of work completed to Municipal Corporalion, 
Gurugram:.· 

I. Ansel Properties and Infrastructure Pvt. Ltd., Ansal Bhawan, 16, 

Kasturba Gandhi Marg, New Delhi•l 10001. 

2. DLF Ltd., DLF' Centre, Sansad Marg, New Dclhi-11000 l. 

3. Unit,:ch.Ltd., Unitech House, Block-L, Soulh City-I Gurugram · 

122007, Haryana. 

4. Uddar Gagan Properties Pvt. Ltd., Suncity Business Park Tower, · 

Second floor, Oolf Course Road; Sector-54 , Gurugram·-122002. 

~u 
(Nnrendcr Kumur) 

District Town Planner (HQ) 
For: Director, Town & Country Planning, 

Haryana, Chandigarh 
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Directorate of Town & Country Plan . H . n1ng, aryana Nagar YoJn~ Bhawan, Plot No.~, Sector-18-A, Madhya Marg, Chandigarh Web site tcpharyana.gov.m - e-mail: tcpharyana7@gmail.com 

Order 

Whereas, the licence nos. 7-12 of 1985, 20-22 of 1985, 33-34 of 
1985, 36-40 of 1985, 51-54 of 1985, 1-3 of 1986, 11-12 of 1986, 15-1 7 of 
1986, 18-20 of 1986, 31-33 of 1986, 40-41 of 1986, 7-9 of 1987, 20-23 of 
1987, 39-43 of 1989, 6-11 of 1992, 9-18 of 1993, 88-101 of 1995, 1-9 of 1996. 
49-51 of 1997, 14-24 of 1998, 111-117 of 1998, 1 of 2001, 151 of 2004. 62 of 
2007, 32 of 2011 granted in favour of individual land owners and compan ies in 
collaboration with M/ s Ansal Properties and Infrastructures Pvt. Ltd . fo r 
development of residential plotted colony namely Sushant Lok-I over an area 
measuring 604.21 acres with terms and conditions that licencee company 
will comply with the provisions of Haryana Development and Regulation of 
Urban Areas Act, 1975 & Rules, 1976 framed their under and the term and 
conditions of LC-IV agreement and Bilateral agreement. 

2. The NGT in OA No. 661 of 2018 titled as Parveen Kakka r Vs 
Ministry of Environment, Forests & Climate Change , Government of Ind ia and 
others wherein the main allegations were encroachment in park in the green 
area in Block-C, illegal extraction and supply of ground water and absence of 
Rain Water Harvesting System and Sewerage Treatment Plant and connection 
of sewerage to the Strom Water Drain and violation of other statutory norm s by 
M/s Ansal Properties and Infrastructure Ltd ., Sushant Lok, Phase-I. 
Gurugram. 

3. Further, it was found in the report filed by Central Pollution 
Control Board (CPCB) in Hon'ble National Green Tribunal (NGT) that the 
Sewerage is meeting with Storm Water Drain as it not getting passed through 
the sewerage system of HUDA STP. Further, maintenance of roads, parks is 
not upto the mark and system of collection of solid waste is not effective . In 
view of the said deficiencies the prosecution was sanctioned by Chairman. 
Haryana Pollution Control Board, Panchkula on 15.10.2019. 

4. It is clear from para no. 3 above, that you have neither taken 
effective steps for removing of the deficiencies observed by the Hon'ble NGT in 
the order dated 19.02.2018, 05.02 .2020, 01.10.2020 and 28.09.2021 nor 
fu lfilled the terms and conditions of the Licence and Bilateral Agreement as per 
the provisions of the Haryana Development and Regulation of Urban Areas Act · 
1975 & Rules 1976. 

_J 



...-- 2.-L\ ,.... 5 . Hence,. in compliance of orders of Hon'ble NGT, Ansal Properties 
and Infrastructure Ltd . is hereby blacklisted and their Directors are restrained 
to take new licenses in future as well as approvals/permissions in the existing 
projects as per provision of section 12 of the Haryana Development and 
Regulation of Urban Areas Act, 1975. 

Endst. No . LC-3Y /JE (S)/2022/ ~4 '~ 

(K. Makrand1durang, IASI 
Director, Town & Country Planning 

Haryana, Chandigar~ 

Dated: ;),..8 .-.3-;.o1-2-

A copy is forwarded to the following for information and necessary 
a ction:-

1 . Ansal Properties and Infrastructure Ltd. and others, 115, Ansal 
Bhawan, 16KG Marg, New Delhi-01. 

2. Chief Executive Officer (CEO), Gurugram Metropolitan Development 
Authority, Gurugram 

3. Member Secretary, Haryana State Pollution Control Board, Sector-6 , 
Panchkula. 

4 . Deputy Commissioner, Gurugram. 
s. Municipal Commissioner, Municipal Corporation, Gurugram 
6. Senior Town Planner, Gurugram. 
7. District Town Planner, Gurugram. 
8. Project Manager (IT) with a request to host this order on website . 

(Rajesh Kalshik) 
District Town Planner (HQ) 

For: Director, Town & Country Planning 
Haryana, Chandigarh 

IJ 
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